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have not been answered. 1 said the
Indian Institute of Science should be

" advised to terminate its agreement with
Monsanto. How does the Government
react to that? Oncc you let these people
in, they are like the Trojan Horse, You
and I will not know what they will do
here. Where does the Government stand
on this issue?

SHRI SOM PAL: There is no proposal
to rescind the agreement. This has to
continue,

MR. CHAIRMAN: It is over now. We
will take up the special mention on the
Sufi Shrine in Karnataka now. A number
of people have given their names. I will
allow only one Member from each party.
Shri Vayalar Ravi...(Interruptions)...

SHRI K. RAHMAN KHAN: &ir,
please allow us to speak. (Interruptions)
We are from Karnataka. (Interruptions)

MR. CHAIRMAN: That is all right. I
will allow only one person from each
party. Otherwise, it will become a
debate. It s a Special Mention.
(Interruprions) One person from each
party.

SHRI KHAN GHUFRAN ZAHIDI:
Can we associate ourselves, Sir?

MR. CHAIRMAN: Yes, but only by
saying, “I associate”. (Interruptions)

SHRI K. RAHMAN KHAN: Sir, we
are from Karnataka. These things are
happening there and we are concerned
abaut it,

SHRI CHAIRMAN: I  agree.

“(Interruptions) 1 totally agree with you -

There will be a number of Members from
Karnataka and I would like to permis
them all. (Interruptions) But you can just
get up and say, “I associate”. That is all.
Shri Vayalar Ravi, please.

SHRI S.M. KRISHNA: Sir, this has
emotional overtones. That is why we are
requesting you.

MR. CHAIRMAN: I agree with you.
That is why I am allowing you.
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Otherwise, on a Calling “Attention day,
we don’t allow anything. Because this is
something grave.

I have allowed it. But you can say, “I
associate” and that is all. -

SHRI VAYALAR RAVI: Sir, if that
is the decision, the I wish Shri K.
Rahman Khan, who comes from
Karnataka, may raise the issue.

MR. CHAIRMAN: All right.

SPECIAL MENTION
"Th'_z"eat to Sufi Shrine in Karnataka

SHRI K. RAHMAN KHAN
(Karnataka): Mr. Chairman, Sir, this is a
very serious issue. It may disturb the
entire peace of this country.

Sir, the Baba Budangiri Hills is a
known peaceful area in Karnataka. In
Chikmagalur, there is a cave. There is a
shrine of Hazrat Dada Hayath
Khalandar. History also says that he
came there and the coffee seed was
brought by him. It is a historical fact, For
the last 200-300 years, it is a Muslim
shrine. People from all faiths visit there,
pay their respects, but all of a sudden, it
has been said that it is the Datatreya
Peetha. Because of certain mention, the
Muthawalli there went to the court for
his own selfish motive saying that this
should not be a wakf property; it should
be a property where it is hereditary
because both Hindus and Muslims come
and pray here. So, it should not be
treated as a wakf property. The High
Court only said that the status quo is to
be maintained and Muslims and Hindug
should come and offer this prayers. There
is no objection to it. Now, just because
the High Court made that mention, the
Vishwa Hindu Parishad and the Bajrang
Dal say that this shrine belongs to
Dattatreya and it is a Hindu shrine.
Nowhere is it said that it is a Hindu
shrine. It is a registered wakf property.
This is going on. All of a sudden, both
the Vishwa Hindu Parishad and the
Bajrang Dal have joined together and-
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they are taking a rath yatra on 3rd
December. It is on the same line as had
happened on the Babri Masjid issue.
They are”raising an issue where there is
no issue &t all. It is neither in the court,
nor it is an emotional issue. Nobody has
raised this issue. The Bajrang Dal has
threatened that they are going to send a
suicide squad and going to take over this
shrine on the 3rd December. Sir, it is
being done to disturb the peace of the
country. It should not be taken lightly.
The Government of India is answerable
to the whole nation. The Home Minister
should come and make a statement today
itself because, the day after tomorrow,
they are going to disturb the whole thing.
The whole of Karnataka is worried about
it. The minorities are worried.” In
Chikmagalur, we have been facing- this
problem in one way or the other. In
Hubli, they want to raise some issue
which is not there. The Bajrang Dal and
the Vishwa Hindu Parishad will be raising
issues which are not there. There are no
issues. So, we would like the hon. Home
Minister to come before the House today
and assure the nation that the minorities
are safe and they will take adequate steps
in this regard. They owe a duty to the
nation to gxplain it.

SHRI M. VENKAIAH NAIDU
(Karnataka): Sir, there is a belief among
the Muslims which says that it is a
Muslim shrine. At the same time, there is
another belief among the.Hindus which
says that it" is a Hindu shrine.

...(Interruptions)... N, o wf 9 F A
4 (wmEam).. s g A
.(Sraad)...

sht aitFr Al ramEa: S SRy ame &,
& T w AR @ e L (FEEr)..

SHRI JIBON ROY: From where?
...(Interruptions)...

SHRI SANGH PRIYA GAUTAM:
Why arc you interrupting him?

SHRI M. VENKAIAH NAIDU: Let
us not rouse the passions here. We are
interested in  resolving the issue.
-«.(Interruptions). ..
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SHRI JIBON ROY: He s
communalising the issue there
.(FEEaR) .. 3% T ¥ A s @ ™
R, @
Try to rectify it. ‘

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: | am
not communalising it. You know better,
you have communalised issues. You have
compromised on communal issues also.
You have allied with the Muslim Leaguc.
...(Interruptions)... Don’t drag all thesc
issues here.

SHRI JIBON ROY: Aligning is
something else ...(Interruptions)...

MR. CHAIRMAN: Every party will be
given a chance to speak. Let us hear
what he says. ...(Interruptions)...

SHRI JIBON ROY: He has mentioned
two beliefs.

MR. CHAIRMAN: I am going to
allow you also. You say what you like.
What he likes, he says.

(1.00 p.m.)

SHRI M. VENKAIAH NAIDU: I am
the last man to bring in communal issues
in this . House. 1 have my own
commitment, my own understanding, my
own assessment of the situation, my own
conviction on certain matters. As a
representative of the people, I feel, it is
my bounden duty to inform the House
that®here are feelings on both the sides.
At the same time, it is not the Vishwa
Hindu Parishad which has gone to the
High Court. It is not a question of the
right of the Mullah or Moulvi, whoever is
in charge of it. Who said it is a wakf

property? My friend, Rahman Khan, is a
gentleman and he should enlighten the
House; after all, who raised this
controversy that it is not a wakf
property? It is not the VHP. There is a
dispute and it was taken to the High
Court. The High Court has given certain
orders. There is an item in the
newspapers today saying that someonc
wants to send a suicide squad and all
that. This should not happen. The
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Government of India and  the
Government of Karnataka should take
care to see that anybody who is going to
take law into his own hands and violates
it, should be stopped from doing it and if
they do it, action should be taken against
them. (Interruptions)

MR. CHAIRMAN: Let him speak.

SHRI M. VENKAIAH NAIDU:
Whether he is an MP or a Minister or
any responsible or irresponsible person
from any side. The law should take its
own course. This is number one.
Secondly, ...(Interruptions)...

SHRI JOHN F. FERNANDES: Like
P.V. Narasimha Rao!

MR. CHAIRMAN: Do not get
detracted by them, Mr. Naidu. You
complete.

SHRI M. VENKAIAH NAIDU: He is
a former Prime Minister. Yow should
have some respect for him. Why do you
bring in his name?

Sir, my point is, the House should
respect the sentiments of both the sides.
We should not pass judgments. We
should be really concerned with the news
item that has appeared in the newspapers
where people have said that they would
send a suicide squad and all that.
Whether they have actually given the
statement or not, I do not know. The
newspaper ‘report says so. That being the
case, I request the Government of India
as well as the Government of Karnataka
to really understand what the factual
position is and take the spirit of the High
Court directive into consideration which
‘has said that the status-quo should be
maintained. The status-quo is interpreted
in two ways. Hindus say that they have
been worshipping for long years. There
are certain shrines in the country where
Muslims and Hindus, both really offer
prayers. Sir, in my own place we go to a
Dargah, Mastan Dargah. My father-in-
law is named after the Dargah,
Mastanayya. The Hindus feel that that is
a Hindu God, though it is a Dargah. The
Muslims feel that it is a Muslim Dargah.

[RAJYA SABHA]J
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There is no dispute with regard to
worship. I may worship Mastan who is a
respectable person, going to the Dargah.
Muslims may think that he was a Muslim
saint and that is “why they are
worshipping. On that, we need not
quarrel. We should leave it to the
individual worshippers. With regard to
the shrine, actually, the status matter has
gone to the court. Let us await the
findings of the court. Let us, everybody,
abide by that. As far as my party is
concerned, we abide by the court’s
verdit and we would like the
Government of India and the
Government of Karnataka to take note -of’
the statements from both the sides and
take appropriate action to prevent any
untoward incident.

SHRI GURUDAS DASGUPTA (West
Bengal): 1 have heard the previous
speaker. It is being said that the law
should be respected. But my point is that
history is sought to be repeated. Similar
statements were made in this House.
Similar commitments were given in the
highest judicial forum that the law would
be respected. Let us not forget that on
the 6th Decemnber, 1992 the commitment
that was given was violated absolutely.
Therefore, Sir, it is not the issue of this
party or that party making a commitment
but the issue is 6th December, 1992
should not be repeated on 3rd December,
1998. You will remember, Sir, that in the
month of December, 1992.
...{Interruptions) :

MR. CHAIRMAN: One minute,
please. It is already one o’clock. There
are three-four persons and I think we can
extend the sitting by 10-15 minutes more
so that we can complete.

SHRI M. VENKAIAH NAIDU: Sir,
this is an issue which may ignite
communal passions. My own request to
the hon, Chairman is, if somebody wants
to go into the past and criticise some
party and rake up issues which are to be
forgotten, then it creates tension in the
country.
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He is a very senior Member.
...(Interruptions)... 1 need not tell him
anything. ...(Interruptionsj... He should
understand the things. ...(Interruptions)...
We have discussed it so many times.
...(Interruptions)... We have discussed it
so many times. ...(Interruptions)...

SHRI GURUDAS DASGUPTA: We
listened to Mr. Naidu very peacefully.
...(Interruptions)... 1 may also be allowed
to say something. ...(Interruptions)...

SHRI NILOTPAL BASU (West
Bengal): Sir, we have not to be dictated
by Mr. Naidu as to what we should
speak. ...(Interruptions)...

SHRI GURUDAS DASGUPTA: Sir,
we have the freedom to speak here.
...(Interruptions)... The freedom of Mr.
Naidu has been respected.
...(Interruptions)... 1 request all the hon,
Members to respect our freedom also,
...(Interruptions)...

MR. CHAIRMAN: That is all right.

...(Interruptions)...

SHRI GURUDAS DASGUPTA: My
freedom to speak here should also be
respected. ...(Interruptions)...

MR. CHAIRMAN: We should speak
in such a way that we create an
atmosphere in  which the Central
Government and the State Government
...(Interruptions)...

SHRI GURUDAS DASGUPTA: That
is the point. ...(Interruptions)... In 1992,
in the month of December.
...(Interruptions)...

MR. CHAIRMAN: Please sit down.
..(Interruptions)... All of you please sit
down. ...(Interruptions)... Let me say
something. ...{Interruptions)... 1 think the
issue has been raised by Shri Rahman
Khan, concerning the people of
Karnataka and others. Another point has
been given by our friend, hon. Member,
Mr. Venkaiah Naidu. The way the
tempers are rising, 1 have understood the
sense of the House. The whole thing is
that this House and the country would
like to be assured that such a thing does
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not happen. Tempers should  not rise
either here or there. I would request the
Leader of the House ‘either you say
something’ or let the Government say
something so that tempers are not
allowed to rise as has already happened.
Let there be peace in this House as well
as in Karnataka. ...(Interruptions)...

SHRI GURUDAS DASGUPTA: Sir, I
have to say something.
...(Interruptions)...

MR. CHAIRMAN: I have already.
...(Interruptions)...

SHRI GURUDAS DASGUPTA: Sir, 1
respect your verdict. ...(Interruptions)...
Kindly allow me to speak.
...(Interruptions)...

MR. CHAIRMAN: No, it is over now.
...(Interruptions)... Your sentiments have
been conveyed. ...(Interruptions)...

SHRI GURUDAS DASGUPTA:
These are not my sentiments, Sir. My
point is ...(Interruptions). ..

SHRI K.R. MALKANI: Sir, I am on a
point of order. ...(Interruptions)...

MR. CHAIRMAN: Let the Leader of
the House say something.
.. {Interruptions)...

SHRI NILOTPAL BASU: Sir, he can
respond to what we are saying.
...(Interruptions)... We have our own say.
...(Interruptions). ..

MR. CHAIRMAN: Let the Leader of
the House speak. ...(Interruptions)...

W & W (s famt w®): W
e, 79 wefEEd & 76w w3 R R
R & o Ty 1 TR fegem & A @
Rt 7 frlt T8 W Rt Y@ W R 1 FS A
A wWeer WO FQ ¥ N W P g A
F 9 T4, 3% 9% W o § fr A
T FE W W T e Afen A 39
Al & W adw A N W o ww ? B
mi@ ¥ e 98 figEam & e @ aedw
FF R A G-I, SHR S G
TR MR AT R W
e .. (saEam)



259 Special

. o, A S

: ‘éy/ w eyt
et ,/4._ ,J/aji_.?u,u'
¥ = ’ﬂ/)\_—‘/c/"'")"é—f/})

)Ju/fk(/ "’M/u//”)i
— d""'/ L f( T (_/u
2l oint Forns A
Q;/@,;;v VLos et
AT e ‘/
o Z"’UA" e &F
GF¥ s fo bl Uﬂ.of
P o gzla/d-w
I any, J/7r’4/ e
¥ 49/4{_':/ Vo5 Aoy et
RT3 )92 Al
O"%J/ —)‘,//. - iﬁf;'

SHRI VAYALAR RAVI (Kerala):
You are doing it ...(interruptions)... We
are not doing it ...(interruptions)...

MR. CHAIRMAN: Please do not
interrupt him ...(interruptions)...
SHRI VAYALAR RAVI: Sir, we, the
people sitting here ...(interruptions)...
+sraised this issue ...(imterruptions)...
<o oft fore wE: SR o W A @
fft & R % w9 smé Fasm ™
(TEgR)

L’"

SHRI NILOTPAL BASU: He is not
expected ~ to - speak  like  that
. «..(interruptions]...
) SHRI GURUDAS DASGUPTA: Sir,
) 'appeal to you ...(interruptions)...
SHRI NILOTPAL BASU: Sir, you
have - to allow us also to speak
(mterrupnons) He is saying that we

[RAJYA SABHA]
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are indulging in politics
...(interruptions)... Who is indulging in
politics?  ...(interruptions)... You are
in politics. We are not
indulging in politics ...(interruptions)...

st FeIMe AHFHR: ...(FIAGW) I Wi
aE TR T W, MR W

st wowk: SR a8 ek 3 A & 3w g
T |

SHRI VAYALAR RAVI: Sir, I am on
a point of order ...(interruptions)...

MR. CHAIRMAN: What is the point
(interruptionsj...

SHRI VAYALAR RAVIL Sir, my
point of order is, the hon. Chairman has

directed ...(interruptions)...

MR. CHAIRMAN: Let me hear Mr.
Vayalar  Ravi’s point of order
...(interruptions)...

SHRI NILOTPAL BASU: Sir, our
name is also there. Please, call us also
...(interruptions) ...

SHR! K.R. MALKANI: What is the
point of order? ...(interruptions)...

SHRI GURUDAS DASGUPTA: Sir, I
am also on a point of order
...(interruptions)...

MR. CHAIRMAN: I will hear ail
points of order ...(interruptions)... Yes
...(interruptions)...

SHRI VAYALAR RAVI: The hon.
Chairman has rightly made an
observation and directed the
Government, the Leader of the House,
to make a statement on the subject.
Unfortunately, without making any

. : T
statement the hon. Leader of the House,
the hon. Minister of Industry, made ah
allegation against the Members who
raised this issue. He said, I quote, “You
people want to ‘continue the same
confrontation as they created on
December 6, 1992." ...(interruptions)...

That is . the provocation
...{interruptions)... He has to make’ a
statement ...(interruptions)... :
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MR. CHAIRMAN: Let him speak
...(interruptionsj...

SHRI VAYALAR RAVI: While
replying to a question ...(interruptions)...
We, as 1 rightly said, have raised an issue
because something is going to happen on
3rd of December. And, changing some
conventions,.the hon. Chairman was kind
enough to allow us to raise the issue
because of its seriousness. Instead of
looking at the temper of the House: and
the temper of the country, the -honi.
Minister was makmg a counter allcgatlon

that we are responsible for raising the -

issue .- ...(interruptions)... . The  hon.
Mmlster has made a statement
...(iterruptions)... Is it in . order?
...(interruptions)... The hon. Minister is
making a counter allegation
...(interruptions)...

SHRI GURUDAS DASGUPTA: Sir, I
am  on a point  of  order
...{(interruptions)...

MR. CHAIRMAN Let me hear all
points of order ...(interruptions)... T will
hear all points of order
...(interruptions)...

st ferat wm: 4 I e wea ¢ fr |
g o W e wE o @ R (Ea) §
o8 FEql § 99 IwIE § 9gd | BN uw e
@ frm W o Fo feF W § Taer @i

wew ¥ a9 w1 AU A FeN ¢ 5 R W

7% 30 § 9 fie R T8 am aghd Y

FNIRE o 2 A I =

for fFm W o 79 o9 HEER W g o €,

Fam A kR iR =

w1 s e Wt B @ @ T, W

R Rl Sger A% W Ee BN @ e
4

He can pop up any moment
...{interruptions)...

SHRI KHAN GHUFRAN ZAHIDI: .

- Sir, what is this? ...(interruptions)...

ot R e A I A M W W
a2 ¥ waf 1 9 Fe = § qF F W

M OFF & Al B e ¥ AW R, W ¥

AW TR HE O | 98 e @ e
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®m R You are doing it~
...(interruptions)... You are the man
...{interruptions)... 98 I X 1992 @ o
A ¢ T AW P w2
(TEEAA) A 1992 W IR A ¥ B
1992 & 71 @2 W A I v @ o fn
o FE o 2 3 ofeg @) ot
LS AR SR 1 T
T, Ao W ¥ 1992 W Fen @ X1 Y
dm aedk } fee B, TR R,

g R T S
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He can pop wup any moment

- ...(Interruptions)... fafcwy" M ‘l)rl/ C:"/
uwfwcwnf»«-
U‘“’L' b '—/J/”d sy ZWZJ '..Jl:(

e / Jﬁ« .J 7 9%

.(;UOAQ,)/MOVJQ( Loty ‘L”' (_’i, fi "./ f“z‘&/

S 19LYB Yy ba/,.zc/

L /_ SHRI DURUDAS DASGUPTA: Sir, 1
r "‘-""J/ jd LﬁdU’} am on a point of order...(Interrup-
-39 tions). ..
-?"3 /f"‘ / f“"‘"“’y/ MR. CHAIRMAN: No, no point of
[_ &_S/ JM’: ii ] o_rder. Let me say something... (Interrup-

tions)... No point of order... (Interrup-
tons)... As a matter of fact,... (Interrup-

You are doing it ...(interruptions)... you tions)... Please... (Interruptions)... Please
are the man ...(interruptions)... let me say something... (Interruptions)...
I have already told the Government...

f, (Interruptions)... My personal feeling is...
C.)/‘%'L "7 0"’/8) (Interruptions)... I have not gone through

the proceedings. What he has said is that

W-’ rdl/ 0}'7 he did not mean to cast any aspersions at
lf” . J/ /. o all on the Members of this side. That was

j / Foree his fecling. Now, I feel that if such a talk

l)t’w o,g/ﬂ?} J O{Q‘-{ g,ly goes on, the a.tmosphere may heat up. I

have already directed the Government to

] find out the situation and come before
/.Jt-""j&zjw//(/

the House.
L/WU [ St /cx;’,g% ] ;};e House stands adjourned till 2 O°

/)C’ <t ,-_{/)I d‘—// C)‘{ The House then adjourned for
lunch at sixteen minutes past one of

‘0/ %yfﬁ )U cet the clock. ‘
‘O’k//) U’q’l’&‘}é—(“/ The .House reassembled after lunch at

five minutes past two of the clock—The
M / ‘_9 Ww j"/ t\;\i:e-c(:lhha::ix.'man, (Miss Saroj Khaparde) in
Az /(/j/wf//,e( Z | sham TR R () w

g , A
Q/W/Jld"/ /"rL// mjmﬁm T @) e
O”‘J#fJb(/ u))& e fma w9 @ ¥

st @ R Wi dew, @ 9w w9,
0’4//‘6’#‘%‘*’ L"/’J TR Wea F 3w N A A

A7)0 el | TR A T W gs W e R o d 3
wt’/ Jolar Tt A T G T W A

&tﬁu/r/-a’?dd//? BECE R R R
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A A @ ¥ g fgEr & e
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T e, 1998 ¥ T A Py @ @
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T YOI T 9 R A 7@ w98
Fem Wi ¥ o T Wi A el gy e
¥ wer 3R TEd @ AW W g
frrfom o & @ ® 0 @ @
TR B e I3 AR ol R srivn
N arra A fdie 7w At | F o Rl
FA AR

IEWAY (FAR " TeE): wgd-
T AR

SHRI GURUDAS DASGUPTA
(West Bengal): Madam, today in the
morping, when we were discussing on a

very important issue, and we were all
permitted by the hon. Chairman of the
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House, I was just referring to the point.
The issue is while I was speaking, I had
only referred to what happened in 1992. 1
had only stated that history should not be
repeated. All that happened on 6th De-
cember, 1992, cannot be, should not be
and must not be allowed on 3rd of
December, 1998 in Karnataka. That was
the offence I had committed and I was
shouted down. Madam, parliamentary
democracy cannot function if some Mem-
bers on this side or on that side would
like that the other Member would speak
only to the extent he or she will be
allowed to speak. The House represents a
wide range and spectrum of Indian politi-
cal scenario. Therefore, there is bound to
be a difference of opinion; there is bound
to be a sharp contrast of opinion also.
So, we have to be tolerant. I understand
the reason why my friends on that side
became too much intolerant. Madam, I
would iike to seek your permission to

repeat and complete my speech.

Madam, it has been stated that the law
should take its own course. Some impoz-
tant Members there had said that. I have
very little confidence in the commitment
that has been made, because in the past a
commitment was made in the House, a
commitment was made in the highest
national judicial forum of the country.
But the commitment has been violated,
defaulted and was never kept. 'I'hergfore,
I have a lurking fear and suspicion. It has
been reported that a suicide brigade has
been built up by the Vishwa Hindu -
Parishad and the ancillary political groups
and they would have their way. I request
the Government of India to take immedi-

“ate steps in coordination with the Gov-

ernment of Karnataka to ensure that the
suicide brigade do not have their way. It
is very unfortunate that the Member of
Parliament representing the Bharatiya
Janata Party had openly stated that they
would carry out their mission by captur-
ing or liberating or by carrying on their
war of libcration at a particulaf place. It
is a known sufi shrine in the country.
That should not be allowed. The Govern-
ment of India has a responsibility to
prevent it.
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In 1992 also, we had asked the than
Government to undertake the responsibil-
ity of preventing the fundamentalist
catastrophe in Uttar Pradesh. The Gov-

ernment did not do its job. That is a.

matter of national concern and national
shame. I would like to know from the
BJP Government whether it would allow
itself to be blamed of inaction when a
disaster is going to take place there.

Madam, the Home Minister of the
country, Mr. Advani, should be called
upon to speak to this House. Mr. Advani
is known to have very intimate relations
with the Vishwa Hindu Parishad and the
other groups who have certain reactions.
Therefore, Mr. Advani may be requested
to make use of his good offices, good
relationship with the Vishwa Hindu
Parishad and the Bajrang Dal to ensure
that they are restrained. The Government
of India has a responsibility to. see that
such a carnage does not take place there.

My last point is the present Govern-
ment is creating an environment for the
growth of fundamentalism in the country.
An attempt has been made to saffronise
education. An attempt has been made to
communalise the education system. An
attempt has been made to allow the
infiltration of people of doubtful charac-
ter in the administrative set up. That is
the breeding ground for fundamentalism.

THE VICE-CHAIRMAN: (MISS
SAROJ KHAPARDE): Mr. Das Gupta,
please conclude.

SHRI GURUDAS DASGUPTA: I will
conclude within one minute. If we allow
fundamentalism to grow and develop,
then, it will have its way, as it is seeking
to do in the most peaceful part of this
country, Karnataka. I want the Govern-
ment to take action. We don’t believe in
commitment. We want action. What is
the action? The Home Minister must
come to this House and explain the
posmon

' THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Thank you. Mr.
Sharief. :

[RAJYA SABHA]
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SHRI ADHIK SHIRODKAR:
Madam, I am on a point of order. At 1
o'clock this matter was discussed. The
Henourable Chairman gave a direction
and put an end to this controvery. We
are doing something which is contrary to
the direction aiready given. So, my re-
quest is kindly desist from it.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Shirodkar,
okay. Let me hear Mr. Sharief also.
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SHRI VAYALAR RAVI (Kerala):
Madam, I would like to make one sub-
mission. The. hon. Members from Kar-
nataka have expressed their fear and
anguish over the situation that is develop-
ing there and the hon. Chairman was also.
good enough to speak on the occasion
together with other Members. Madam,
what is happening is a very serious matter
which requirés the attention of the Cent-
ral Government and the State Govern-
ment. The State Government is taking all
steps. But there is a problem because
some of the political leaders have them-
selves made a very categorical statement
that they are going to liberate Baba
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Buddan Hills, That is a very serious
situation. So, the question which has
been raised here is very relevant. Before
the Home Minister makes a statement on
this subject, the hon. Chairman gave a
direction to the Leader of the House to
make a statement. Unfortunately, the
Leader of the House, while making a
statement, became very emotional and
made some derogatory remarks against
the hon. Members who spoke from this
side. Naturally, I raised a point of order
pointing out that he was a saddist. There-
after, the Leader of the House went on
attacking and abusing. The type of words
used by him are on record. The hon.
Members from Karnataka and other
Members from this side have expressed
their anguish over the situation which is
prevailing there which may lead to com-
munal tension and communal clashes of
the type which had occurred on 6th
December, 1992. Our intention is to pre-
vent such a clash. Instead of doing some-
thing positive, instead of giving a direc-
tion or informing the Home Minister to
take some concrete steps, the Leader of
the House, who has to carry the entire
House along with him, has behaved in
such a fashion which is not expected of a
senior leader like him. This is the point
which is agitating the minds of the hon.
Members on this side. This is just like
adding insult to injury. I would like to
submit two thinks and the hon. Members
also may join. Firstly, we want peace on
3rd December and the Home Minister
must inform this House, as directed by
the Chairman that what. steps he has
taken and what assistance is given to the
Government of Karnataka because that
Government is a Government run by a
party which is not ruling at the Centre in
Delhi. That is a different Government. It
can create communal tension all over. So,
Madam, we want a categorical assurance
from the Home Minister, not as was
given carlier in the House. As Home
Minister he should give an assurance that
he will give all assistance and make an
environment for the State Government to
Now the only doubt he raised was what
the assurance should be. You gave simi-
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maintain tranquility as well as peace and
law and order.

I hope, the Chairman will look at the
way the Leader of the House has be-
haved. Madam, I want to know what
your observation on that is. We demand
an apology from the Leader of the House
and we want a smooth running of the
House from tommorrow onwards. The
leaders of the Opposition have demanded
an apology from the Leader of the House
for the way in which he conducted him-
self.

SHRI S.M. KRISHNA (Karnataka):
Madam, I have had occasions to go to
the sacred place and offer prayers and
worship as a Hindu. Thousands of Hin-
dus throughout the length and breadth of
the old Mysore area go to Baba Budan
Giri Hills and they offer prayers and
many Muslims also go to the same place
of worship and they also offer their
prayers. Never has there been any con-
flict, till now. But unforutnately, in the
last few days, certain vested interests,
individuals and organisations, more par-
ticularly the Bajrang Dal, have issued a
statement to say that this place of wor-
ship belongs to a particular community,
and if the Government docsn’t cooperate
with them to take over this place of
worship, then on the 3rd of December,
i.e. the day after tomorrow, a suicide
squad will go to this place of worship.
And you know what would possibly hap-
pen when a suicide squad like the one
which has been encouraged by a Member
of Parliament representing the other
House, reaches there.

Madam, the point is very simple. The
Chairman, in his wisdom, directed the
Leader of the house to bring about some
sobriety into the debate which was. taking
an ugly turn. Now I do not understand
why the very mention of a date, a par-
ticalar date of December, 1992, makes
my friends very nervous! Perhaps, decp
down their conscience, it pricks them,
and that is why they have created a great
uproar so much ‘so that the hon.
Member, whether ke is a senior Member
or a junior Member, Mr. Gurudas Das
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Gupta, was prevented from making a
submission. As a Member of this House,
he has every right to make his submis-
sion.

Before that, Mr. Venkaiah Naidu made
a very sober presentation. I must com-
mend him for what he said, the initial
part. He said, Hindus go there, Muslims
go there, and the people belonging to
other denominations, religious denomina-
tions, also go there. Now taking what
happened in 1992, all that Mr. Gurudas
Das Gupta mentioned was that similar
assurances were given, the kind of as-
surances we heard from Mr. Venkaiah
Naidu on behalf of the Government. He
is a very important person in the scheme
of thing§ of the present-day Government.

lar assurances then; we know what hap-
pened; history has recorded ‘that. And
the Leader of the House, instead of
bringing the temperatures down, brought
the ceiling down. And now he has run
away somewhere! We have now come to
this conclusion that the Leader of the
House is incapable of leading this House

So, we would like the Home Minister 1o
be summoned to this House so that he
can give an assurance on behalf of the
Government that nothing untoward
would happen in Karnataka on the 3rd of
this month. We, coming from Karnataka,

have a vested interest in Traising this -

point. We want peace and tranquillity.
There is communal peace in Karnataka.
Hindus, Muslims, Buddhists, Jains, all of
us live as brothers and sisters. We don't
want any extraneous elements to create
the kind of situation which is prevailing
in other parts of the country. God forbid
it! That is our concern.

SHRI JOHN F. FERNANDES (Goa):
The hon. Chairman has directed the hon.
Minister to give an assurance. Who will
make the statement? Is it the Home
Minister or the Leader of the House
himself? We don’t get any information
about it.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Shri Nilotpal
Basu.

[RAJYA SABHA]
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SHRI NILOTPAL BASU (West Ben-
gal): Madam Vice-Chairperson, at the
very outset let me say that our intention
in this House is to draw the attention of
the Government to this very ominous

development to ensure that peace and

tranquillity is maintained. While raising
the issue Rahman Khan Sahib mentioned
about the history. What we are reading in
the Press and the information that we are
getting shows that the shrine is having the
tradition of Sufi Movement. Some time
back all of us, Members from this side
and that side, had been unanimous in our
condemnation when a similar Sufi shrine,
Charar-e Sharief in Kashmir, was put on
fire and burnt down. In our multidimen-

_sional, plural and composite culture, Suf-

ism has got a rich heritage which has
really enriched the excellent tradition of
communal harmony that we have in the
country. Now it is all the more interesting
that we find such Sufi saints become the
target of extremist elements. It is a fact
that the extremist elements of the VHP
and the Bajarang Dal have started a
mission of occupying that shrine. They
have formed a suicide squad. In these
days of international terrorism we know
the connotations of a suicide squad and
who uses this kind of cynical instrument
to really divide the people. But the more
disturbing feature of this development is
that the M.P. of Karwar, who belongs to
the party which forms the central pivot of
the Government, has issued .an open
statement and sided with these extremist
elements. I think neither the Leader- of
the House nor Mr. Venkaiah Naidu has
recognised this fact while making their

submissions. Therefore, I will repeat
what Mr. Gurudas Das Gupta has said. I
am reminded of the adage of a great saint
which we have heard, “Those who forget
history are condemned to repeat it”.
Therefore, whoever gives the assurance,
there will be a touch of suspicion about
that because the earlier record is there
for all of us to sce. Unfortunately, that
happened when this particular party was
not in power. Today since they are -in
Government, a more civilised response to
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such issues is expected of them. There-
fore, wec are demanding in all fairness
that in the interest of peace and tranquil-
lity, in the interest of communal harmony
and national unity, the Government and
particularly the Home Minister should
come out categorically condemning the
kind of activities that the extremist ele-
ments, who have been supported by a
Member of Parliament from the ruling
party, have undertaken. That is all.
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SHRI JANARDHANA POOJARY
(Karnataka): Basically, our people are
peaceful, particularly, the people of
Karnataka.  Unfortunately, Madam,
attempts have been made to disturb the
tranquillity and peace of Karnataka. We
do not want peace only in Karnataka; we
want peace throughout India. The entire
House is aware of what had happened in
1992. Madam, particularly, you, being
from Maharashtra, know as to what had
happened in Bombay. If the people who

have got concern for peace and
tranquillity.... (Interruptions)...
‘The question is, Madam, Baba

Budangiri is a peaceful place. There is
communal harmony there. Somebody
from outside this area wants to create
trouble. Now we have got the
responsibility. The House has also got the
responsibility not only towards Baba
Budangiri, but towards the entire nation
as well. We are representing all the
States. The Leader of the Opposition also
represents the voice of this House. I have
been observing him as a nationalist.
Irrespective of party affiliations, he is a
straightforward man. But what happened
today?

Even though I was not there, I was
told that the way the Leader of the
House represented the House was not up
to the mark. :

Now, my submission would be,
Madam, when the representatives of the
people are agitated, when the hon.
Members of this House are agitated over
a particular issue that is affecting the
nation’s tranquillity, then, the Leader of
the house should have stood up and
stated.

[RAJYA SABHA]
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The Leader of the House should have
stood up...(Interruptions)...

st ¥ B e dew, 3 W W S
® ¥ ... (zmEm)

e (FA0 T wd): T
R, B it o F AN B G = O

fem 1 39 wwa TR F G0 7 R A e

& ) oo A of AFeE Ta W w A
A @ & 0 S A M e Al B
aem foar o

SHRI M. VENKAIAH NAIDU: Are
we discussing the conduct of the Leader
of the House?

sﬁﬁo@aaqﬁa:ﬁsn,im%&ﬁﬁa
I X gRw R we QA fRa X, 39F W
TR A D F @ T T 9N ¥
IR A o TR E, N AR A

IRy (FOh W W) wEd
A, IR T A A B Fe @ A TR FA
R, w1 wh TEA ¥ T R G R TN
IR T g

ft ww B dem: @, & wea ¥
...(HFUF) % W AR W A © § Fofn
el § AfeE # nEe W@ aen afw

THE  VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Please sit down.
(Interruptions) Poojaryji, come to the
point.

SHRI JANARDHANA POOJARY:
The point is that I am not questioning the
conduct of Leader of the House. I am
stating what the House expected from
him. When peace is going to be affected,
you should have stated, “Yes. We will
definitely Jook into the matter, We
express the concern. The feeling of the
House. will be conveyed to the
Government”. We  expected that,
Madam. Whatever it is, the question is
simple. What has happened at Baba
Budangiri shrine is just one of the
incidents. Of late, it has been happening
at other places also. Now, they want to
go there with suicide brigades and squads
and they want to distrub the peace and
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tranquillity. This is a pre-planned action.
This is a deliberate action. The intention
is very clear. It is not only to disturb the
peaceful atmosphere of Karnataka, but it
is also to create disturbances throughout
India. My submission would be this. The
other day there were about 25,000 people
belonging to minorities gathered in
Chikmagalur district. This is not related
to the present incident. They were
innocent people belonging to the one
particular community. What happened?
Thirty houses were destroyed. Property
was destroyed. They were brutally
assaulted. It  was a. peaceful
demonstration. When they wanted to
have a peaceful demonstration, there was
a serious objection from the Sangh
Parivaar, which said, “You should not
hold it. If you hold it, we will create a lot
of disturbances”. They were holding a
silent procession in an exemplary
manner. It is a lesson for all the parties,
including the” Congress. Now, what is
happening? The hon. Leader of the

House and the hon. Members of the
House may consider this for a moment.
Why are we destroying copies of the
Bible? Why are we destroying copies of
the Quaran? Why are we doing all this?
Is it our culture? Nobody is bothered
about it.

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Please conclude.

SHRI JANARDHANA POOJARY:
Why is it happening? We want action,
Madam. We don’t want any commitment.
(Interruptions) Yes. it had happened.
(Interruptions)

SHRI M. VENKAIAH NAIDU: Don’t
cast absurd aspersions. 1 can also cast
aspersions. (Interruptions)

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Naidu, did I
allow you? Let him speak. (Interruptions)
No, no. If you want to say something,
after some time you can get up and say
it. I can permit you. Why don’t you try
and listen to him? Please sit down.
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(Interruptions) Listen to hiim carefully. If
you want to respond, respond later on.

SHRI M. VENKAIAH NAIDU:
Madam, this will aggravate the trouble
further. Let us no politicise it.

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Poojaryji, please
conclude now. (Interruptions) Please
conclude now.

SHRI JANARDHANA POOJARY:
The other day in my district, the Bible
was destroyed in a centre. Nobody is
taking any action. You should know this.
It was in my district. So, my submission
to the Home Minister, even though we
don’t have faith in him, because he is one
of the accused... (Interruptions) Still.

SHRI M. VENKAIAH NAIDU:
Madam, it is too much. He is making
allegations against the Home Minister.
...(Interruptions)....

SHRI JANARDHANA POOJARY:
Let him. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU:
Everybody in the Conjress is accused in
scams...(Interruptions)...

SHRI MD. SALIM: This is not proper.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): He has not said
anything. Mr. Naidu, the more you
interrupt him, the more he will speak.
...(Interruptions)...  Better let him
conclude. ...(Interruptions)...

SHRI M. VENKAIJAH NAIDU: He
has no business to take the name of the
Home Minister. ...(Interruptions)...

SHRI JANARDHANA POOJARY:
You don’t know  abc of it.
...(Interruptions}... _

sht e ¥ Ty F AW e
TA? ... (EFIH)...

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Poojary,
please  address the Chair. Please
conclude.



291 Special

SHRI JANARDHANA POOJARY:
...he should comec and say that he will
not allow it under any circumstances.
...(Interruptions)... He should also say
that he will not allow any destruction at
that place, and people should have no
apprehensions about it.

Madam, 1 further request the hon.
Leader of the Opposition to stand up and
say, “I am sorry for what had happened.”
After all, people can commit mistakes.
The power is with him. He can stand up
and say .that he is for peace...

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Poojary,
...(Interruptions)...

SHRI JANARDHANA POOJARY:
He can apologise for that,

THE  VICE-CHAIRMAN  (MISS
SARQJ- KHAFPARDE): Mr. Poojary,
vou are forgetting one thing that Mr.
Sikander Bakht is no more the Leader of
the Opposition. He is the Leader of the
House.

SHRI JANARDHANA POOJARY: I
am sorry, Madam. ...(Interruptions)...

THE VICE-CHAIRMAN  (MISS
SAROI KHAPARDE): In that context,
...(Interruptions)...

2 e e A TN W F 18 99 AR
s oW R0

ST (FER W wud): a9l
#, T & wga TR ¥ S e Am A R
o A9 TgE T QTR W A&
Fiek ¥ fawrRR ¥ gR oh A I R
ae-foars e gan #, 39 am-foe A AR 3
et 7 S Q@ goT €, 3% A W 3l
A & A ¥ oim fifr ok 3w AR F Wl
& o & a3 ard-er Rl A =
fear 31 forall ) o PR WA S F
% 3R qo T, I W & e of
R W et w Wt A @
TR-FR @0 [ W T §9 R w4
ae?

SHRI JOHN F. FERNANDES:
Madam, there should be a directive from
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the Chair that the Home Minister should
come before the House.

ITEMEAY (FAN GO @MS): TR R
M OFA 2 TEH R, M A A s

st o wEw (Fen): #em, AW ond
afdw o & vl @ 9 = A Tt o
# T ot 78 o 21 & 3R FEW 6 M9
A w@ 2, SER T F Raw e o ondt
T g R

IHWEY (T WW WHd): o
aft 7% F& A7

Y Nw wEE: W A ad A

IgENEY  (FUM WA WNE): g3
A @ e ol o # sl adl w1 i
? 9 o g 3 R M AR w&
g, (FEAE). R W, W TS FE
agh? . foht o WeE, B T 0 e
§

st Tw wrem: dew, st B e R #)
¥ we & T W o N AEm I S
3 oft e fom @ Wl ofdd W ol gl ol
# o9 A8 g ® o B wmw g B owA ¥
¥ 79 o ¥ oga oM W ¥, weN @
e % & ot T w@m

IJRWEAY (FAA WA @) e,
ATF GO § N T 93 T

DR. M.N. DAS: Give me a minute,
please. (Interruptions) _

THE VICE-CHAIRMAN  (MISS
SARQOJ KHAPARDE): You want me to
give time for all the Members of the
House? (Interruptions)

DR. M.N. DAS: Only one minute.

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): No, this is not
fair.

sht T TR TER WA, YR Gd T
UM FORT F S WWen Iarn T # |
R TF TN & F, FAC @ F T AN §6
qF FW % A o o R, ek v e
S T A Al Y T S o HW ¢
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GOVT. MOTION

Thirtieth Report of the Commissioner for
Scheduled Castes and Scheduled Tribes
for the Year 1989-91

THE MINISTER OF STATE OF THE
MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI): Madam, I beg to
move:

“That this House do consider the Thir-
tieth Report of the erstwhile Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the year 1989-
91 laid on the Table of Rajya
Sabha on the 27th July, 1998.”

SHRI JANARDHANA POOJARY
(KARNATAKA): Madam, the Motion
moved reads like this: “That this House
do consider the Thirtieth Report of the
erstwhile Commissioner for Scheduled
Castes and Scheduled Tribes for the year
1589-91 laid on the Table of Rajya Sabha
on the 27th July, 1998.”

Madam, this Report has been submit-
ted on 10.02.1991. It was placed before
the Rajya Sabha on 27th July, 1998. That
means, it was placed after seven years
and five months. The question is, irres-
pective of party affiliations, whether we
have got a political will and commitment
towards the uplift of Scheduled Castes
and Scheduled Tribes. Our population is
about 98 crores. The Scheduled Castes
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and Scheduled Tribes population is net
less than 22%. Barring a few, the major
chunk of population is living below the
poverty line. Madam, they do not have
land, they do not have employment, they
do not have sufficient food to eat and

ey do not have sufficient shelter to live
under. This is the plight of this section
which forms a major chunk of the popu-
lation.

The question is, whether this Report is
relevant for the day, This Report had
been submitted by the Commissioner and
afterwards we have got the reports of the
SC/ST Commission,  before the
Parliament. These reports highlight the
problems of the Scheduled Castes and the
Scheduled Tribes. A number of reports
have been submitted to the Parliament
and to the Government since February
10, 1991. My submission is that the plight

_and the economic condition of the

Scheduled Castes and the Scheduled
Tribes have not been attended to
properly. Their social and educational
aspects also have not been protected.
Then, what is the objective of providing
reservation for the Scheduled Castes and
the Scheduled Tribes? What is the
objective of providing reservation in
employment and promotion? The main
objective in providing reservation for the
Scheduled Castes and the Scheduled
Tribes in civil posts and services of the
Government is not just to give jobs to
some persons bélonging to these
communities and thereby increase their
representation in the services, but the
main objective is to uplift these people
socially and educationally and make some
place for them in the society. These
sections of the society have been
clamouring and struggling for decades
and decades. What does the Constitution
provide for these sections? The relevant
article of Constitution, which governs the
entire reservation set up, is article 16(4).
It says, “Nothing in this article shall
prevent the State from making any
provision for the reservation of
appointments or posts in favour of any



